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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).88/2011

(From the judgenent and order dated 03/08/ 2009 in CRLA No

789/ 2009 of The HI GH COURT OF M P AT | NDORE)

KAMAL S| NGH Petitioner(s)
VERSUS

YASHWANT Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and bail)
Date: 28/02/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD

D. K. Thakur, Adv.
Debasis M sra, Adv.

D. Jha, Adv.

Rakesh Kumar Khare, Adv.
Swapni | Sharnma, Adv.

For Petitioner(s)

=s3s%

For Respondent (s)
UPON hearing counsel the Court made the follow ng
ORDER
Leave granted.
The appeal is allowed and the inpugned order

dated 3rd August, 2009 is set aside.

( KALYANI GUPTA) (VI NOCD KULMI)
SR P. A COURT MASTER

[ SIGNED ORDER |'S PLACED ON THE FI LE. ]
I'N THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO 640 OF 2011
I'N
SPECI AL LEAVE PETI TION (CRL) NO. 88 OF 2011
KAMAL SINGH APPELLANT
VERSUS

YASHWANT RESPONDENT

ORDER



1. The respondent has been served but has not put in

appear ance. Leave grant ed.
2. Pursuant to the orders of this Court dated 6th
January, 2011, t he appel | ant has deposited a sum of ‘

1.5 lakhs in all before the trial court nmaking a tota
of ‘ 2 | akhs payabl e to t he conpl ai nant . As t he
conmpl ai nant has not put in appearance, we direct that
the aforesaid anount be remitted to himby the Court by
way of a denmand draft drawn in his favour within two
nmont hs from t oday.
In this view of the matter, we allow the appea

and set aside the inpugned order dated 3rd August, 2009.

[ CHANDRAMAULI KR. PRASAD]

NEW DELH
FEBRUARY 28, 2011.



